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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, GULESTAN BUILDING NO, 6

RESCOT ROAD, FORT, MUMBAI 400001.
Dated this E‘? 1k _day of December 1996.
R.P. NO. 63/96

in
O.A. NO. 406/95

CORAM s 1) Hon'ble Shri B.S. Hegde, Member (J)

2) Hon'’ble Shri P.P, Srivastava, Member (A)

Shri K.V. Prasada Rao

12, Mukund Apartments

Gandharva Nagari

Nasik Road 422 101 cos Applicant

v/s.

1) The Finance Secretary {(C&C)
Ministry of Finance _
Department of Economic Affairs
North Block
New Delhi - 110 001,

2) The Supdt, of Police
CBI (ACB), Tanna House

Colaba
Bombay 400 039, ces Respondents

Tribunal's order (By circulation).
Pers Shri B.S. Hegde, Member (J).

—
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The applicant has filed this Review Petitiop
seeking review of the orders passed on 5-2-1996 in which
the M.P, 835/95 filed by the applicant has been dismissed
after hearing both the parties. The applicant has not
made out any case in the R.P. for review of the non-

speaking order passed by the Tribunal on 5-2-1996.
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The review application itself is stale and without
any substance; with the result that we do not f£ind
“\w

any merit in the R.P. and the same is therefore

dismissed. NO order as to costs.

(p.P, S ivas( (B.S,. Hegde;?é/

Member (A) Member (J)
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BEVIZI PETITION HOy .. S1o0M0F 1996 -

IN
MISCELLANEOUS PETITON NO: 835/95 (0.A.NO: 406/95)

K .V LFRASADARAO,
412 Mukund Apartments,
Gﬂndh arva N ari »

‘VERSUS

1.THE FINANCE SECRETARY (C&f.‘) »
MINISTRY OF FINANCE,
DEPARTMENTQF ECONOMIC AFFARS,

NCRTH BLOCK, NEW DELHI.1 10 001.

« 2, THE SUPDT. OF POLICE,
A CBI (ACB) TANNA HOWBE,

COLABA, BOMBAY..4 Q0 039. « « JRESPONDENTS

MOST RESPECTFULLY SHEWTH:
THE_FACTS LEADING T0_TILE THIS REVIEM PETII ION:

X FACTS:

{A) Applicant received cepy of written reply en 5.2.96 at
11.00 AM in CAT,Bombay and shecle d te note the centents,
C.Ad,0, ISP f1led the reply for the respondents, which is

abeelutely 1llegal and gmeunts te centempt ¢f cewrt. As per

)
c@. the Justificatien fer his actien umder relevant rules. Se

4 ,§ this ameunts te centempt ef Ceurts in PUBLIC INTEREST.

lav, the man whe impesed the penalty will be agble te give

D (B} 1IT is stated in thewritten reply at pege ne:3 & para 53
£ WHOWEVER, THE REVIBAING AUTHORITY HAS TAKEN INTO CONSIDERAe
TION THE REVIEW FETI ION PREFERRED BY THE APPLICANT AND BY
3 ORDER DATED 10.2.95 WAS PLEASED TO REDUCE THE EENALTY FR
STQPPING OF FIVE FUTURE ANNUAL INCREMENTS WITH CUMULATIVE
EFFECT®, whibh preves that Finance Secretary (C&C) delibe-
rately passed nen-speaking ex-der on applicant's Revis ien
Petitim at 17.9.1994 which was submitted to MR&. RAMAMWR ALI

I JOINT SECRETARY (C&C) Under ru:ls nej_ 29 ef CCS(CCA)Rulesbs.

/ M\N" TF’/‘\T:L,

/?\r BEEEVED DN “\‘Z«

Sc) Keeping inte consideratien, the unparliamentary werds
;( %{ - i o, EPRKeN With the appbicant en 8.1.95(Sunday tinings in tie
‘w\'w‘ . ;_ .’"r 1gi.srber at G.0.B:1I, The residence ef Sri.S.Mitra,G.M,ISP)
\:’. ﬁf{&s?ﬁ}"é@i/{- JOINT SECRETARY (C&C) WILL NOT MAKE YOUR REINSTATEMENT
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AND I WILL NOT ACBEPT YOU AT IHDIA4 SECURITY PRESS",sppliceant

u‘"‘;j_\ﬁ}

apprehends thatf tre reapﬁdmt NOt1 deliberately passed nen-
speaking erder with unjustified pedalty en the spplicant,

se ihat applicent will net Join the departmnt and Sri.S,
Mitra, G.M,ISP{Under Respondekt KO:I) ceuld safely complete
his faur years tennura ¢1ll 25.11.95 &« till he gets his
prometion in the perent department,w hichever is earlier,

It is learnt that 9ri,S.Mitra has been promoted te the pest
of Addl,Director Uenersl % Mewber of Ordingnce Beard w.e.f
1.11.1995 end hig basic pgy fixed at Rs 8200/-

/“ (D) It is stated at page NO:4 & Para KO:7 of written reply
dated 5.2.1996 1.." THESE RESPONIENTS FURTEER SAY & SUBMIF
THAT THE APPLICANT KADE SO FANY ALLEGATIONS AGATS T THE
OFFICENS & ALSO AGAINST THE COUNSEL OF THE RESPONDENIS WITH
OUT ANY BASE AND EVIDENCE AND AS SUCH THESE RESPONDENTS
STATE THAT SINCE THE AFFLICANT IS5 MAKING BASELESS ALLEGATIONS
AGAINST THE DEPARTMENT & THE COUNSEL, THIS HON'BLE TRIBUNAL

BE PLEASED TQ TAKE X CESSARY STEPS AGAINST THE AFPPLICANT®,
Q In this connection, appiicant ceuld ceme forward en 5,2.96
Qg before the Hon'ble Tribunal gnd reque sted to initiate astien
according te law en theapplicsnt,/fsince applicant's allege-
guons are based en thy faotz & glse in PUBLIC INTEREST.
. ;Q (E) Ti» fingnce seoreiary {CXC) deiiberately made false
f,)v statement in his erder 4t 10.2.,95 at para ne:k which is:,..
<) WALTHOUGH SHRT. RAO HAD SUBMITTED MANY REPRESENTATIONS TO
VARIOUS AUTHORITIES AGAINST THE ABGV E ORIER OF APPELLATE
AUTHORITY ,H:E HAD HEVER PREFERREBE ANY APPEAL TO THE REVIS=
ING AUTHORITY UNDER R'ILE ¥0:29 OF THE CCS{CCA)RULE31965.
HOWEVER, IN EXCERCISE OF THE PCWHRS VESTED IN HIM BY RULE NO:
29 (1) (1iv) ef CCS(CCA)RULES,1965,THE UNDERSIGNED AS THE
REVISING AUTHRITY KaD ON HIS OwN, CALLED FOR THE RECORUS &F
THE INQUIRYN§ PROCEEDINGS AGATHST SHRI. RAG*with malafide
intentien, se that applicant?s punishment can not be set a
side at the gimigsien stage itseclf by the Hen'ble CAT, if
challenged by the applicant beferas this Hen'dle Tribunal.
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(F) Since, applicent immediately reperted for dutyen 24.2.95%
(A/H), Mrs.RAMAMURALI, JOINT SECRETSRY (C4C) issued verbal erder
on the basis ef which Sri.A.V.Ihekme, G,M,CNP tzken ever the
charge of G.M,ISP vide Office OrdSr K0:260 / ADMN-3-1 dt 6.3.95
This hag craated the grounds fer filing 0.A 261/9% before CAT,
Banbey for preventing his transfer to S.P.P., Hydershed (A.P).
&ri,8,Mitrs GM,ISP( Under respendent K0:1) damaged mme & fame
of highly rated security erganisation & en the ether hand he
declared before the Hen'dle CAY that grave injustice was caused
vhich was rightly reflected in the Judgement dated 31.3.95:..
STHOWE! THE APPLICANT WAS ATTRIBUTED MALFIDE IN LaW,V¥ E DO NOT
THINK IT 15 FECESSARY TO GO INTO ITS MRITS, S INCE THE ISSUE
CAN BB ADJUDICATED WITHOUT CONSIDERING THE POINT OF MALXCE®.
() Applicent filed C.P on 19.1.1995 with o view that the res-
pondent no:1 will net in o nosition to file the reply & the

Hon'bleTribunal will pleased te take action on the rempondent.

.It 18 really stmange tefmote that whan C.P ia pending for the
g dispesal How & why Hon'bleCAT dismissed M.P.NOs835/95 without
“’ sustificeatien.(M.P £ild en 14.11.95 and attended im this regard

"l
—%on 11.12.95,15.12.95 & 19.1.95). This auounts te deniul of

2 JUSTICE te the applicant by the Hontble Iribunal.

& gpplicant f1led C.P.NO:23/Sh in 0.A.NO1665/92 o 28.1.94

;) under cempelling situatien. Although applicant pleaded his help~
lessness en 28.1.94 & Hon'ble Tribunal dismissed C.A.N0:1663/92

e

en 28,1,94, Applicant'g C.P.NO:23/94 wes dismissed sn 18.2.98

by the Vice~Chairman in a singlé line erder thet:..." IN VIEV
OF THE FACT THAT THE O.A. WAS DISMISSED AS INFRUCTIBUS BY THE

ORDER DT 28.01.1994, PRESENT C.P.NQ:23/94 DOES NOT SURVIVE AND

IS DISPOSED OF",
II. GROUNDS: Feeling aggrieved and dissatisfied by the aforesal
Judgment and erder dt 5.2.96, the applicant prefers this Review

Petition on the fellowing asmengest other grounds:
(A) A mere glance at the prayers of the aforesaid M.P weuld mzke

it orystal clear that the applicant wagirietimised whereas, the
Hon'ble Tribunal dismissed M.P.NOt835/9% without justiffatien.
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(8) Furtner, applicant fited C.P. in M.P.NO835/95 wten he ceuld

‘:‘ not get the copy f raply in the departuert in enticipation en
o 19.4,4506, It is net proper X lgsl e the pert of the Tridbumal te
dismien M.P.K01835/95 on 5.2.96 when the £.0 ia P ie pending.
the cepy of Tribumsls Grder dt 5.2.96 in M.FP.NO:825/95 (C.A406/95)
S and M. P.FO:157/96 {0.ANNMI388/¢4) 15 enclased #@f realy reference
at Bx-"A" % Ixe~¥B% ¢ {his Heview Petition. Applicent say & submit
\(\% t tpat *&:fa-ia iz & £i% caze te review wmder Centrsl Administrative
cé‘fbf“’ z fhunzis Act,1908%.Appidkc ek Bay that he 614 not viglated the law,
- ﬁngm;ﬁi: @vﬁ.w of above, applicinilpesys that the prayer ia M.P ¢ '
® RESFONLENS NC:l BE DIRECYEL BY THE ORDER ¢F THIS HON'BLE TRIBUNA
TQI SUBMIT THE JUSTIFICATION FOR TEES FURTSHMENT IMPOSED ON THZ
APPLICANL® is reassnable end tenable in law,Tihersfors, thiz
Hon'ble Tribunsl review the eorder 4% 5.2,1996 in M.P.RO:8%5/95.
o(B) Thiis Hem'bls Tribunal pleased te direct tve respondent uo:t
' C?to promate the sppilcant by epening the sealed cever promsien
| after quashing the pensity by thiz Hen'bvle Tribumgl, Bembay.
(C) If cesired, this Hon'ble Mribunasi be directed the respendent
2 nott te place the recerds for perusal tefere tm,a Hém'ble Tribunal
Q/_to estabiish the trath ef n;pglicm‘t’s allegatiens made in the M,P
<. Applicant shall ever aaaper'@ta e this Hon‘blé Tribunal in the
Interest of JUSTICE. The Hon'ble Pribungl be pleaged to punish,
the gppliant in case the sliesstiens praoved ta be baselezs end
< not based ep the facts on therecsrds. Sri.S.HMi:ra,G.M, ISP fully
danaged the name #tid fame of ISP in THY PUBLIC TNTEREST. o
(D) Aflast, applicent prays the cok of the =pplication B provided.
since appiicefmt made unktrsble efferts in the interefsf of truth
and applicant siready suffered lot with aut getting JUSTICE.

APPLICART'S

| YEKIFICATION. -

I, K.V.PRASADARAD, the spplicant do here by worify that the
cententz of this REVIEW B ITTICH ade belisved to Re true & cerrect
and I hgve not suppressed any mplerial factr, |

PLACE: WASI¥RBAD, ‘

_DATED: 08031096, ey iméeﬂ@"m,, )




APFIDAVIT.

I, E.¥.PRASADARAG, the applicant do lere by solommly affizm
that the contants eof thxs J¢Eh PETITION are belileved
te he true end gofrect end I havp auppressed ne vaterigi

facts o this Fon'kle Tribumel.

PI..I,L)E‘* ¥ ,gmm poAD,




